EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH BANGALCRE
DATED THIS THE 18TH NOVEMBER 1986‘

Present: Hen'kle Shri Ch. Ramakrishna Rae, Member (J)

Hen'kle Shri P. Srinivasan, Member (A)

APPLICATION NO. 888/86

S.H. RAHIMATHULLA, -

S/e Khazi Abdul Kareem,

Ages 44 years,

Inspecter (Fire),

Seuth Central Railway,

Hubli, Dist: Dhrawar, Applicant

1; The Chief Security Officer,
Seuth Central Railway,
Secunderakad,

Andhra Pradesh,

2, The Assistant Security Officer,
Seuth Central Railway,
Hubkli, Dist. Dharwar Respendents

(Shri M, Sreerangaiah, Advecate)

The application has ceme up fer hearing this

Tribunal te-day, Member (A) made the fellewing :-

ORDER

This is a transferred applicatien received frem

the High Ceurt ef Karnataka (HCK).

23 The case was called eut several times but

nebedy appeared fer the applicant, Shri M. Sreerangaiah,
'learned ceunsel fer the respendents, peints eut that

the applicant in this case was an Inspecter in the
Railway Pretectien Ferce (RPR) befere he was suspended
frem service by erder dated 14,4,1982 (Annexure 'C!
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te the applicatien). The applicant has challenged this
erder dated 14,.4,1982, and has made ether prayers in the -
applicatien. Shri Sreeangaiah peints eut that by an
amendment te the RPF Act, intreduced by Act Ne, 60 eof 1985,
RPF has been censtituted as an Armed Ferce ef the Unien
w.eif. September, 1985, Under Sectien 2(a) mf the
| Administrative Tribunals Act, 1985 ("the Act" fer shert),
the previsiers of the Act de net apply te any member eof
‘the Naval, Military er Air Ferce er ef any Ather armed
Ferce of the Unien., Since the applicant is a member
of an Armed Ferce ef the Unien, Shri Sreerangaiah urees
that this Tribunal has ne jurisdictien ever this

applicatien,

3. We agree with Shri Sreerangaiah, and direct the
registry te retransfer this applicatien te the High

Ceurt ef Karnataka fer dispesal,
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(CH. RAMAKRISHNA RAO) (P. SRINIVASAN)
MEMBER (J) MEMBER (A)
- 18.11.86 18.11.86
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